Pl TEM NO. 22 COURT NO. 8 SECTI ON Xl

SUPREME COURT COF | NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).29859/2008

(From the judgenent and order dated 07/11/2008 in FA No. 2/1979
of the H GH COURT OF JUDI CATURE AT ALLAHABAD)

GOSWAM  RADHESH LAL Petitioner(s)
VERSUS
RADHA BALLABH GOSWAM & ORS. Respondent ( s)

(Wth prayer for interimrelief and office report )
Date: 18/12/2008 This Petition was called on for hearing today.

CORAM :

HON BLE MR JUSTI CE R V. RAVEENDRAN

HON BLE MR JUSTICE J. M PANCHAL
For Petitioner(s) Mukul Rohtagi, Sr. Adv.
M N. Krishnamani, Sr. Adv.
Anurag Si ngh, Adv.
. Anil Mshra, Adv.

M. MM Kashyap, Adv.

For Respondent (s)

=533

UPON hearing counsel the Court made the follow ng
ORDER
I ssue notice, returnable within six weeks, restricted only to
three issues in regard to the schene framed by the Hi gh Court:

(1) clause barring fenal es from being nenbers of the Managi ng
Commi tt ee;

(2) cl auses providing that the Cormittee shoul d approach the
District Judge, Mathura for seeking guidance in regard to day-to-day
wor K;

(3) prohi biting the descendants of Goswam Sukumari Lal from

perform ng sewa/ pujas of the deity.
( Ravi P. Verma ) ( Anand Si ngh )
Court Master Court Master



